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Application filed by RP seeking correction of error in recording the proceedings of
the meeting of CoC on 01.10.2020. In the order dated 05.10.2021 at page No. 5
para 2, which records as follows "On a request of M/s Sanathan Textiles Private
Limited CoC in its 7th CoC meeting held on 01.10.2020, the resolution plan of
SVG Fashions Private Limited was opened before the CoC". The learned Counsel
for RP states that since M/s Sanathan Textiles Private Limited had not submitted
the plan till 01.10.2020, hence, they were not present in the said meeting on
01.10.2020 and as such no request was made by M/s Sanathan Textiles Private
Limited and the error so made in the order needs to the corrected. The Learned
Counsel took us through the minutes of meeting of CoC dated 01.10.2020 which
nowhere records any request made by M/s Sanathan Textiles Private Limited
since they were not present at all.

In view of the above, we are convinced that this line as recorded above needs to
be deleted and accordingly removed from the order. Order stands corrected to
that effect. The corrected part will read as "in the 7th meeting of the CoC held on
01.10.2020, the resolution plan of SVG Fashions Private Limited was opened
before CoC". The application is allowed and disposed of on above directions.
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